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'CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.N0.2123/99

Hon’ble Shri Justice V.Rajagopala Reddy, VC(J)
Hon’ble Shri Govindan S. Tampi, Member(A)

New Delhi, this the 13th day of December, 2000

Bharatiya Krishi Karmachari Sangh
IARI, Pusa, New Delhi

through:

Jai Singh

s/0 Shri Rattan Sin
r/o House No.289, T
Krishi Kunj

IARI, Pusa, New Delhi.

gh
ype-11

Joginder Rai,

s/0 Shri Munshwar Rai

r/o House No.I-154, Chiriya Colony
Pusa Campus, New Deihi.

Ram Akwal Pandit

s/0 tate Shri Kuidip Pnadit
r/o House No.249, Krishikunj
IARI, Pusa, New Deihi.
S.0.ANnsari

s/0 1ate Shri Bechan Ansari
r/o House No.,255, Krishi Kunj
IARI, Pusa, New Delhi.
Bharat Mahato

Chhatter Singh

Rajvir Singh

Ram Lakhan Paswan

Vijender Singh

.Mangu Ram

.Basudeo Poddar

Madan Mohan

.Ram Narain Pandit
.Ram Parikchan
.Vajaipal Singh
.Satya Bhan Takur
.Pravin Prakas
.Ramvir Singh Meena

.Kamal Rajora

Jai Singh
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.Mahender Singh
Smt. Sunita Aluwalia

.Kamal Rajora

Bisheshwar Prasad Bhaguna

Bhagwan Swarup Singh
.Budhi Ram

.Desh Ram

-Upender Kapoor
.Daya Chand

.Bharat Singh

.Sane Lé] Ram
.Manohar La}
.Hardev Singh
-Sukhlal Das

.Bache Singh Rajput
.G.S.Pandey

.Edward Turkey

.Dayanand Deeriyan

.Man Singh
.Jai Singh Negi
.Mod. Matin Ahmad

.Prahlad Sharma
.Ram Saggan Rai
.Beg Pal Singh
.Bachan Singh
.Ram Karan
.Sakal Deep
-Chandran Manghi
.Ram Bilas
-Narender

-Ram Kumar

.Dev Chander Maheto

.Ram Mehar
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.Prem Lal Shah
.Devi Prasad
.Bharat Singh
.Budh Ram

.Baby Lal Rajput
.Ram Dhan Bhuhadia
.Om Narain
.Chandeshawar Poddar
.Rattan Singh
.Sataya Pal Yadav
.Rameshwar Thakur
.Narain Singh

.Jai Narain

.Deep Chand
.Bhola Ram
.Janardhan Poddar
LAtik Ahmad
.Ganesh Prasad

.Mahender Mehato

.0m Prakash
.Ram Dhan Maiik
.Rajender Thakur

8 .Nand Lal
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.Tara Chand
.R.D.Mahato
.Lakhan Pail
.D.R.Jorwal

.Ram Avtar

Jagat Singh. ... Applicants
(By Sh. C.R.Hatti, Advocate)
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Union of India

through its Secretary
Ministry of Agriculiure
Krishi Bhawan .

New Delhi,

I.C.A.R.

through its Secretary
Krishi Bhawan

New Delhi.

I.A.R.I.

tLhrough its
Pusa, New Delhi

(_ Narae )
ORDER (Oral)

By Shri Govindan S. Tampi, Member(A):

The relief sought in this JOA is the promotion
of the applicants, 92 in number, from Category-I
{(T-1-3) to Category-1I as they possess the requisite

qualification.

2. Applicant No.1 is an Association,
Bharatiya Krishi Karmachari Sangh (through Jai Singh)
and Applicants No.Z2 to 92 are affected individuals

belonging "to Category-I. Till 1975 the posts in ICAR

\
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echnical Services were graded from T-1 to T-9 wherein

By the ICAR Technical Rules were put into three
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category and restriction for promotion from Category-I
to Category-II, among others. Qualifications for
T-11-3 were gradation or ITI with five years
experience or matriculation with 10 vears .experience

in the reievant field. Expert Committees appointed b
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ICAR, had recommended that category bar Tor promotion

moved and technical personnel in
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bar was removed and those in the grade T-1-3 of
sategory-1I were placed in T-II-3 of Category-I11 on
£.8.1996 w.e.f. 1.1.1995. However, the applicants
were not given the promotion, w.e.f. 1.1.1395 which
was given to the juniors who were jess qualified and
who were Jjuniors. This had happened inspite of the
appiicants Dbeing more qualified and have pertormed

well, This injustice and inequity need to be undone

piead the appiicants.

a. Heard the counsel for the appiicants.

iled
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None appears for the respondents Lhough they

D

Q.

counter. It is pointed out by Shri C.R.Hatti, learne

counsel for the applicants that ~hough the applicants

(%]

were. entitied for promotion 1in 1995 from T-1-
(Category-1) to T-4 (Category-II) in terms of the ICAR

echnical BService Rules and they were duly qualified

D

and having passed Matriculates and have ajso completed

years of service, they

ot
D
3

the requisite period of
have not been given the benefit of promotion though
number of their juniors have been given the benefit.

The counsel also produced a copy of the seniority
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him who have peen tound: promoted and pieaded that

their case should be fTavourably considered and decided

upon.
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been promoted. The application has no merit and

deserves to be dismissed, the respondents urge,

a. we have considered the arguments of the

learned counsel fTor the appiicants and aiso perused

CAI Technical
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the pieadin
Service Ruies, 1974 which origina
from 1.1.1977 promotions were given on 8.8.1396 with
effect from 1.1.1993 to a number o7 persons Trom 7-1-3

-4 in Category dependin
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educational qualifications and experience. 1%t appears

were shown Jjuniors to the appiicants in the seniority
1ist of Fieldman/Category-1 (Field/Farm

Group), etc. it is only just and fair that the

depending on their suitabiiity. It is aiso seen fTor
promotion on 12.3.1998 and 6.5.19398 bhut to no avail.
Non-consideration of their case was unjustified.

8. In view of the above, we are &k e
disposing of this OA with a direction to Respondents
;, 1.e, ICAR to examine the issue once again in the
ight of the representations, already made by the
Association on 12.3.,19898 and 6.5.1939&8, and if found

that anybody Juniors to the applicants have been
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promoted %G T-4 in Category II in accordance with the

CAR Technical Service Rules w.e.f, 1995 consider the

1
]

cases of the applicants aiso Tor the said promotion,
within three months from the date of receipt of a copy
of this order. The promotions shall be Trom fhe date
on which the Jjuniors have peen promoted. This
promotion from T-1-3 1in- Category-I1 to T7T-4 in
Category-II shall be notional, and the applicants
would be emtfﬁﬁé@fﬁor arreéﬁs only fr0m412.3.1998, the
i

date of their.first representation. he. application

is thus dispos of. No costs,

N S. TAMPI) (V.RAJAGOPALA REDDY)
MEMBER(A) VICE CHAIRMAN(J)
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